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Order

The allegations teve €d by the petitioner are conrarned
multiple volumes and Mr Vnender Gainda , Ld. 5r Counset for the
stated thathe shallp.epare a 5ynopsis to facititatethe hearingand
orderc, on or before 25'hof August 2016. Let the needfut be done
2015 with a copy in advance to the Counset opposite.
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List the matter for further consideration on29th August 2016.
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